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money should be spent for providing 
housing for the lowest class of 
employees m the Railways and that we 
should go in for a big programme of 
housing foi this class

SHRI JYOTIRMOY BOSU Have 
vou got a ume'bound progiamme toi 
re-openmg of the Mai tin Bum Rail­
way?

SHRI T. A PAI I am quite 
impatient about completing an\ pro­
ject that I wish to take up But 
please don t proscribe any time limit 
because any commitment made to the 
House is veiy sacred But I can 
assure you that I will take keen 
intei est in it

SHRT JYOTIRMOY BOSU An> 
idea’  Two months, six months’

MR SPEAKER You bettei meet 
him in his room and discuss it 

Now, the question is 
“That the respective excess turns 

not exceeding the amounts shown 
in the third column of the Order 
Papei be granted to the President 
to make good the amounts s>pent 
during the year ended 31st day of 
March, 1971 m icbpect ol the 
following demands entered in tht 
second column theieof—

Demands Nos '5 and 16'
The motion was adopted

12.56 hrs.

APPROPRIATION (RAILWAYS) 
NO 5 BILL*, 1&72

THE MINISTER Or RAILWAYS 
(SHRI T A PAI) I beg to move for 
leave to introduce a Bill to provide 
for the authoxisation of appropriation 
of moneys out of the Consolidated 
Fund of India to meet the amounts

spent on certain set vices for the pur­
poses of Railways during the financial 
year ended on the frlst day of March, 
1971, m excess of the amounts granted 
for those sei vices and for that year

MR SPEAKER Now, the question 
is.

“That leave be granted to intro­
duce a Bill to piovide for the autho- 
ribation of appropriation of moneys 
out of the Consolidated Fund ot 
India to meet the amounts spent on 
certain services lor the purposes of 
Railways during the financial year 
ended on the 31st day of March
1971 in excels of the amounN 
granted loi those service1* and for 
that veai

The motion was adopted

SHRI T A PAI I mtioduce** the 
Bill

Sir I beg to moveT that the Bill to 
provide for* the autnonsation of appio- 
pnation of moneys out of ,the Conso 
lidated Fund of India to meet the 
amour ts spent <>n ccitain strvices foi 
the purposes ot_Rulways during the 
financial ytaj ended o/i the 31st da\ 
ol Mauh 1971, m excess of the 
amounts granted foi those sei vices 
and for that yeai be taken into con­
sideration

MR SPEAKER Motion moved.
“That the Bill to piovide for the 

authorisation ol appropriation of 
moneys out of the Consolidated 
Fund of India to meet the amounts 
spent on certain sei vice<s for the 
purposes of Railways during ihe 
financial veai ended on the 31st day
ol March, 1971, m excels of the 
amounts granted for those services 
and for that year, be taken into 
consider ation w

* Published m Gazette of India Extraordinary, Part II, section 2, 
d&te* 23rd November, 1972 /

^Introduced with the recommenda twrn of the President.
1 Moved with the recommendation of the President.
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SHRI JYOTIRMOY BOSU (Dia­
mond Harbour) rose —

MR. SPEAKER: What about the*
gentleman whose name you gave0

SHRI JYOTIRMOY BOSU- Please 
substitute, Sir.

MR. SPEAKER: All righl.
SHRI JYOTIRMOY BOSU: We all 

know that Mr. Pai is well-versed in 
economics but we do not see much 
of its application in his new assign­
ment of Railways.

Sir, I have said time and again 
that our Indian Railways suffer from 
over-capitalisation. Let us forget 
about it for the time being. We have 
known that the value of the assets of 
the Martin-Burn Railway is next to 
nothing The material value and the 
real market valuc of the assets is very 
little; but with that little capital, it 
had rendeied wonderful services. H 
was carrying 35,000 to 40,000 people 
every day. • These people belong to 
low jncomc group, people getting Rs. 
50 to Rs. 250 a month. They iu,ed to 
gel monthly ticket for Rs. 17 for a 
distance of 30 miles Now they spend 
Rs. 55 agdinst that amount of Rs. 17 
They t-hould think not merely in 
terms of lupees. annas and pics, but 
in terms of ptoviding social .-.er vices 
Otherwise, what for do ve want 
pansi'Ui of the public sector0

1S.00 hrs.
I would like to a*k Sha T. A. Pai 

whether he* would be so kind as to tell 
us here and now, because three years 
have passed and we have seen at least 
lour Railway Ministers since the abo­
lition of the Martin Burn Railways, 
that we shall have a good day today 
and we shall hear from him, so that 
we can convey the same to the suffer­
ing 50,000 or 40,000 people, that he 
has adopted a time-bound programme 
and within a reasonable time that he 
might consider fit, he may be able to 
pomplete the work. I am not trying

to be unreasonable to him. He may 
please tell us here and now when he 
thinks that he will be able to run the 
first train on the light railways

SHRI S M. BANERJEE (Kanpur) 
The SS Light Railways also

SHRI T. A. PAI: The problem is 
that it is not that the assets are to be 
considered of zero value; that may b< 
so in the books of the Martin Burns 
But the hon. Member would concede 
that we have to acquire it by a process 
of nationalisation before we run it 
So, apart from the legal step.* that 
have to be taken in this mattei. we 
have to find out how much at this 
rolling-stock is in a working condi­
tion, what things have to be uu o 
the track, and this survey has been 
completed just now. We have had dis­
cussions with the West Bengal Gov­
ernment as to what steps are neces­
sary to be taken in this behalf, and 
we are also opposing the liquidation 
of this company before the High 
Court of Calcutta.

I cannot tell the hon. Member 
whether it will be done within three 
months or six months, because once 
it goes to the High Court, there could 
he any number of difficulties raised 
The ref ore, I would request the hon. 
Member to bear with me when I say 
that I share his anxiety. In fact, I 
started the process after I came here, 
on the argument that 60-62 lakhs of 
people were using one line and they 
had made their habitation, depending 
upon the existence of this line and, 
therefore, all other argument* difl 
not appear to be very relevant Of 
course, I do hope that Parliament wiM 
concede that torla> on the f  Durban 
traffic, we are suffering a low of 
about Rs. 12 crores, and whenevei 
1hey hold out the efficiency oL tho 
railways in question, they have also 
to bear this and permit us to make 
these losses, if the suburban traffic 
has also got to be supported. In fact.
1 would like to have a separate policy 
regarding the suburban traffic, because



231 Appropriation <RlyS.) N O VE M BER  28, 1972 t to .6 B ill, 1972 2 3 2

I SHRI T. A. PAI]
t&e suburban development is closely 
ttttked ttp with the housing program- 

in tftis country and the problem 
of urban development is also part of 
it.

So far as the ,,SS Light Railway is 
concerned, again, it was taken over 
by somebody in public auction. He 
has already dismantled a part of it 
and the problem is for us to consider 
whether it should be a light railway 
or whether it can be substituted by a 
broad gauge railway, and, therefore, 
a survey is under consideration. We 
have also been discussing this matter 
with the Chief Minister of UP who is 
equally anxious that this problem 
should be solved.

SHRI S. M. BANERJEE: I am more 
anxious than the Chief Minister.

MR. SPEAKER: The question is:
“That the Bill to provide for the 

authorisation of appropriation of 
moneys out of the Consolidated 
Fund of India to meet the amounts 
spent on certain services for the 
purposes of Railways during the 
financial year ended on the 31st day 
of March, 1971, in excess of the 
amounts granted for those services 
and for that year, be taken into 
consideration.”

The motion was adopted,.

MR. SPEAKER: The question is:
“That clauses 2 and 3, the Sche­

dule, Clause l t the Enacting Formula 
and the Title stand part of the BilL”

The motion was adopted.

Clauses 2 and 3, the Schedule, Clause 
3, the Enacting Formula and the Title 

were added to the Bill

SHRI T. A. PAI: I beg to move:
“That the Bill be passed/’

MR. SPEAKER: The question is: 
‘fTfeat the Bill be passed."

The motion was adopted.

13.03 hrs. ^
The Lok Sabha adjourned for Lunch 

till Fourteen of the Clock.

The Lok Sabha re-assembled after 
Lunch at Five Minutes past Fourteen 
of the Clock.

[Mr. Depcty-Speaker in the Chair]

MR. DEPUTY-SPEAKER: The
Food Corporations (Amendment) 
Bill.

SHRI INDRAJIT GUPTA 
(Alipore): Sir, there is a serious
matter. It seems yesterday the 
revenue intelligence authorities had 
summoned the Bal Yogeswar for in­
terrogation regarding the allegations 
which have been made. It seems— 
this is the information I have got—he 
went there accompanied by three 
Members of Parliament as well as 
several other disciples, I do not 
know. These people did not permit 
the revenue intelligence authorities 
to question him alone, separately, in 
confidence; they insisted that every­
thing must be done in front of them. 
As a result the interrogation could 
not take place; the whole thing was 
spoiled. I want to draw the attention 
of the Government; thePrime Minister 
is here. It is a serious matter.

If that is the way they are working, 
how can this be done?

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): The day before
yesterday, I raised this point on the 
floor of the House and the hon* 
Speaker was good enough----

MR. DEPUTY-SPEAKER: Why do 
you raise it again, then?

SHRI JYOTIRMOY BOSU: I have 
further information. This man is 
owning two aircraft which are based 
in America and is also maintaining 
Swiss Bank accounts. The matter is 
coming through the Press tic* use 
every day. Yet the Government never 
bothered to make a statement, taking
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the House into confidence. 
you to tell the Government, 
they are going to .. . . 

We want 
whether 

MR. DEPUTY-SPEAKER: 
have heard you. 

$HRI JYOTIRMOY ·BOSU: 
:make a siateriie"nt. 

They 

SHRI S. M. BANEEJEE (Kanpur).: 
I want to submit another point, apart 
from that. You are aware that in 
Jullunder all the w.or~i~g. fournalists 
:;ind non-wor~ing ]purnalists are on 
s~r!F:~ .... Y"f- ~a:ve beer). writing to the 
Labour:. Minister and raising this 
.issue here. Some statement should 
·come from the hon. Minister. My 
secon<? point is about the UNI. A 
.solemn promise was given. 

MR. DEPUTY -SPEAKER: This 
was raised before. 

: .. . :-l-~. 

SIUU ,~ , M. BANERJEE: Morning 
;and, .evening, several times it was 
raised. Something should be done. I 
.arn , told the Labour Minister is going 
.away. 

I .. , ~ . 
ISl'T ~z~ fifir~'T ·~r~~it'T : •crrf~<n: 

. 1 •.. .,..,r+:H,.~ • .. ;t·f:i,;i;t!_:S<rO:t~ ~~-ti . .J _ 

·'3"!:tf~!:fet +:!"€?:T~lf, ~r~ i:rrif!!f<f~. 

~R pEfUTY-SPEAKER: Not the 
:same please; some otlle:i;- point if ·you 
want to . raise. This is not a debate. 

.:.. I "' -~ > • • ·. ,., " ,. , ' -· 

ISl'T w;~ fOfQT~T <f1~qlf) : .q· f"Gofc 
··rr~ ~ . !.q:r ·~ I 'ii' \?;'Ii" '51Ffif.T~T . 

3;flq 'ii"T . ~r ~T€?:Cff ~ 

-MR. DEPUTY -SPEAKER: This is 
not ·-Qn the agenda. Even so I have 
.allowed some Members,, if they have 
.some. points .. to make .. You are raising 
·the same thing. 

SHRI AT.AL BIHARI V AJPA YEE: 
I am raising an important point.. Q.q~ 
of tlfe . ~iscipH~~' i::f:1Bal Yogeswar . h~ 
declared at Gwai10r that there was no 
case pending against him. 

; ' ; • ~ ... ._ -,~ "'"';" ,· • ..,.T~ ,-,,.. ..--_ - -: :_ 

~R. _DEPUTY-SPEAKER: . Anyway 
Government wiH fook in\o ·this; · th'ey 
have heard you. 

SHfU ATAL BIHARI VA;JPAY~l!I.= . 
Let them come forward with a sfaie-
ment. : ~ 

- ~ '!J 
THE M'tNIS'l"ER OF;STATE IN THE 

MINISTRY. OF FINANGE. (SHRi K. 
I}. GANESH): We are looking into 
it .... (lnterruption8). 

' .MR . J?;EPUTY-Sf'.EA:KER: Orde~. 
'ple11s~. . The · Minister has volunteereci 
to - s~y that they are iook:iiig into all 
thes~ things. . . . (1nt~rruptioM). ·I 
ain o'hly con~ern~d with tbe order of 
the House. 

'.;;,:/j_ .':.32·t•f' "i' ~ : ,. .·. -· - 1 .r ~ .• •. -•. :· p 
SHRI ATAL BIHARI ,.Y'.f\.;t.e.AyE~; 

It has been quoted in tlie- Fi-'ess; ·1t 
should "either oe contradicted . or con-
firmed. 

SHRI JYOTIRMOY :Bosu: Alt 
a'i1e'gatioii. has been m~de and he 
should make a · sfate~ent. 

11.iR. · 1Ski>1Jt{-~si>~A.ttti J ' ~m 
on iny legs; kindly listen to nie. 

SHRI JYOTIRMOY BOSU: We are 
guite swe yc;>u · are on your legs; I 
know you are on your legs. 

·MR .. , DEPUTY .,:SPEAKER.! . Please 
, 'sit down. This. has .been raised • . ~It tis 

on fecmd; .Government has heard '~i. 
The Minister said . he was loo~ing 
into the matter. I am concerned with 
'the order of -.the House; I 'cannot com-
:iiel them. They ·may. come fOrward. 
They have -he-ara the House. ·N·o more 
of this please. .. 
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SHRI K. R. GANESH: The hon. 
Members have raised it here. This 
information, in a way, has come to 
us also. We are looking into this. We 
shall get the correct facts.

SlIRI JYOTIRMOY BOSU: Is he
going to make a statement or not? 
Let us? know that.

MR. DEPUTY-SPEAKER: He is
getting facts.

SHRI JYOTIRMOY BOSU: This
does not help us. Now, you are not 
on your legs, may I point out to you? 
I am making a submission.

MR. DEPUTY-SPEAKER: He is
getting facts; naturally these have to 
be placed before somebody. He says 
he is getting the facts. He is not 
saying it privately; he is saying it in 
front of the House. Naturally when 
he is able t<J collect the facts, he will 
have to place the facts----

SHRI JYOTIRMOY BOSU: Today
or tomorrow?

MR. DEPUTY-SPEAKER: You are
pressing the point too far.

SHRI S. M. BANERJEE: I know
who were the members. I can name 
them. (Interruptions) .

MR. DEPUTY-SPEAKER: Mr.
Shinde.

14.11 h rs.
POOD CORPORATIONS (AMEND­

MENT) BILL
THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): 
Sir, I beg to move*:

.. . “That the Bill further to amend 
the Food Corporations Act, 1964, 
be taken into consideration.”
The main object of the Bill is to ex­

tend the audit control of the Comp­
troller and Auditor-G«neral of India

♦Moved with the recommendation 0

to the accounts of the Food Corpora­
tion of India. At present, the accounts 
of the Food Corporation of India. 
At present, the accounts of the Corpo­
ration do not come directly within 
the purview of the Auditor-General. 
The accounts are audited annually by 
a team of professional auditors ap­
pointed by the Corporation from 
among a list of auditors approved by 
the Central Government on the advice 
of the Auditor-Gneeral. The Joint 
Committee to whom the Comptroller 
and Auditor-General’s (Duties, 
Powers and Conditions of Service) 
Bill, 1969 was referred had in their 
report on that Bill recoin- 
tantial sums of money from the Con- 
mended that as substantial 
sums of money from the Con- 
India, the Comptroller and Auditor- 
General should be empowered at least 
to conduct a supplementary or test 
audit of the accounts of the Corpora­
tion, as in the case of a Government 
company. This Bill, therefore, seeks 
to make provisions in the Food Cor­
porations Act, 1964 empowering the 
Comptroller and Auditor-General of 
India to direct the manner in which 
the accounts of a Food Corporation 
shall be audited, to conduct a supple­
mentary or test audit of the account 
of a Food Corporation, and to com­
ment upon or supplement the audit 
report of the professional auditors. 
The provisions contained in the Bill 
for this purpose are similar to the 
provisions applicable to a Govern­
ment company in the Companies Act, 
1956, end are consistent with the prac­
tice adopted in respect of other public 
undertakings.

The Bill also seeks to extend the 
Food Corporations Act to the State 
of Jammu and Kashmir. The act at 
present extends to the whole of India 
except Jammu and Kashmir. It is 
necessary to extend the Act to Jamam 
and Kashmir also.

Under the Act, Corporation has to 
obtain the previous approval of the

.......- .......  '— ■■■—
the President.


